IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH
AT HYDERABAD '

0.A.N0.626/97,

Date: June 3,1997,
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Between:

Y.Kartikeva. | .o .. Applic.nt,

amd

1, [The Senior Divisional Personnel
Officer, South Central Railway,
Guntakal, Ananthapur District.

2. |The Genersl Manager, Southern Railw,ys,
Madr,s, Tamilnadu, . Respondents.

+

c0unLel for the applicant: Sri T.Lakshminaryyana,

Counsel for the respondents:; Sri C.v.Malla Reddy.

JUDGMENT
(by Hon'ble shri H, Rajendraz Pras;d,Membef (A)TE%F

Hesrd Sri T.Lakshminar,yana for the applicant and
Sri C.V.Malla Reddy, Seamding counsel for the respondents,
The applicant's father passed aw,Y in thé beginning

of ﬂ965 when the applicant was merely six Years of age.

The laverment that the applicant's mother applied fo; a
comﬁassionate appointment for her in the year,196€,followed

by cc§sional reminders 1s of no relevance to thelpresent

Case since she is not the applicant in this 0.A.,, The applicant
attained magority in 1979 and one more representafion is

stated to have been submitted to the respondents in the year, 1980,

The grievance of the applicant {is that he has not

Leeh offered a suit.ble appointment on compassicnate grounds,
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The ¢.se is hopelessly time-barred,

The scheme® for compassionate appointments is
désigned primarily to alleviate the distress c.used to a
bere.ved family on account of the demise of the
bresd-e,rmer, provided that the family is known and proved
tg be in utterly indigent circumstances. In the present
instance, 32 years have elapsed since the death of the

and
aJpIiCEnt's father,Aeight ye.rs ﬂfler* the attainment of
malfjority by the applicant. Thus I find no reason or
acceptable ground why the special discretion vested in the
Gener,l Manager for reopening a c.se much older and beyond
the mandatory period of five years should be invoked in

the applicant's favour, There is no merit in the appli-

catiion.

The 0.A., is, thereforfe, dismissed at the admisSion
stage, This shall, however, not preélude tﬁe authorities,

if they are so inclined from .providing a job to the applicant

on ﬁerits and eligibility /compassionate grounds, or from
dispgsing of the representation of the épplicant dated 3.12,1980

on facts and merits of the c3se and in accordance with the

relevasnt rules, y /%1 .
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388,

) ' H.RAJEN RASAD,
MEMBEN (X) I

Date: 3.-6--1997, ﬁ*mﬂ«w f‘a]ﬂ__.l

Dictated in open Court. Deé@ QCS; vd\ Q)Q
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0.}}.626/97.
To| .

1 fThe senior Div isional Personnel Officer,
| SC Rly, Guntakal, Anantapur Dist.
2.!The General Manager, southern Railways,
| Madras, Tamilnadu.

I

34 Onecopy to Mr, T.Lakshminarayana, Advocate, CAT Hyd.
i

4, One copy to Mr.C.V.Malla Reddy, SC for Rlys, cAT,Ryd.
1

SL One copy to Hon'ble Member(A) CAT.Hyd.
|

6. One copy to D.R.(A) CAT.Hyd.

i
7. One spare copy.
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